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Shortage of Small Coins 

98. SHRIMATI MADJH.HU SINGH: 
Will the Minister of FINANCE be 
pleased to state ; 

(a) whether Government are aware 
of the shortage of coins especially 5 
and 10 paise coins; 

(b) whether it is a lso a !act that 
shopk~pers refuse to accept on.e, two 
and three paise coins; and 

(c) if so, the steps Government pro-
pooc to take to remove the coin scar· 
city? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SURI 
JANARDHANA POOJARY): (a) and 
(IJ) : Some compla ints about ~ortage 
of 5 paise and 10 paise coins in certai'l 
areas and no n acceptance of on , two 
nnd thre • p:dse coins by som~ shrip-
keepers hnve been received. 

(c) There is no general shortage of 
small coins. The Reserve Bank of 
India and its small coin DE.1lo ls have 
stocks of 5 paise and 10 paise coins to 
meet 1he demand. As and wh1.:n any 
complaint of scarcity o! these coins is 
brought t o the notice of the Reserve 
Bank, arrangements are made lo sup-
ply oins to the area where shortage 
is s1ated to be expericnceJ. 

R'ega rding non acceptance of one, 
t wo and three paise coins it appearii 
there is an apprehension among the 
publi that these coin9 are n ot leg3l 
tender. The Reserve Bank o! India 
have clarified from time to time 
through Press Releases that the!!e coin!I 
continue to be legal tender and ~hould 
continue: to be accepted by all public 
sec tor banks, treasuries anti sub-
treasuries from the public. 
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Setting up of all India P<>werloom 
Board 

100. SHRI R. K. MHALGI .: Will the 
Minister of COMMERCE be pleased to 
re!er to ihe reply given on 181.h Sep-
tember, 1981 tG Unstarred Question 
No. 4830 regarding First All India 
Powerloom Weavers• Convention a t 
Ichalkaranji (Maharashtra) and state: 

(a) whether All India Powerloum 
Boar cl fuuctions thereof; 

(b) if so, when and names/ designa-
tions of Members of the Board and 
Board !unctions thereof; 

(c) whether the Board bas consider• 
ed various issues such as availnbility 
o! yarn at reasonable :prices, reserva· 
tions for powerloom sector, controlled 
cloth quota for powerloom sector and 
setting of processing facilities in areas 
ot powerloom concentration etc., as 
voiced in the First All India Power-
loom Weavers' Convention held at 
Ichalkaranji (Maharashtra) last yt-ar: 

(d) if so, what are the declsfonl 
taken/recommendations made by the 
said Board; 

(e) if not , when the Bo:'l.rd is e:\.rpect-

ed to riut forward their views on these 
various issues; and 

(f) if It ts yet to be set-uv, specific 
reasons for delay in setting it up? 
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THE DEPUTY MINISTER IN THE 
MINSTRY OF COMMERCE .(SHRI 
P. A. SANGMA): (a) Yes Sir . • 

(b) A copy of the resolution consti-
tu tiDg the All India Powerloom Board 
1' lald ou the Table of the House 
placed in Library. (See No. LT-3318 / 

-"!~). 

(c) to (t): The first meeting or the 
All India Powerloom Board is expe.:t-

. ed to be held sometime in February/ 
March, 1982. The agenda for the 
Meeting is being drawn up by the 
Member-Secretary of the Board. 

Study of procedures for Payment of 
.Commission by National Savings 

Organisation 

101. SHRI R. K. MHALGI: Will the 
Minister of FINANCE bt pleased to 
state: 

(a) whether it is a fact that the 
Finance Ministry had asked the Admi-
nistrative Research Wing of the De-
partment of Personnel and Adminis-
trative Reforms to undertake a study 
of procedures for payment of Commis-
ion by the National Saving Organisa-

tion with a view to examine the scope 
for s implifying the procedures; 

(b) if so whether the said study re-
port has since been received by the 
Finance Ministry; and 

(c) if so, when and what further 
action Government have taken/pro-
pose to take to simplify the 'Said pro-
cedures? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SH.RI 
JANARDHANA POOJAHY): (a) The 
Department of Personnel and Admi-
nistrative Rtforms were requested to 
undertake a study of the procedures 
relating to the payment of agency 
commission by the National Savings 
Organi'Sation in respect of (a) Public 
Provident Fund Scheme; (b) Mahl.la 

Pradhan K.shetriya Bachat Yojana; 
and (c) Pay Roll Savings Scheme in 
the private sector with a "iew to 
simplifying the procedures; 

(b) Report on the study of the pro-
cedures relating to payment oi agency 
commission under t.he Public Provi-
dent Fund Scheme and Mah.ila Pra-
dhan Kshetriya Ba hat Yojana has 
been received. 

(c) The r ecomm ndations made in 
the Report are und r xami r: ation in 
consultation with D.G.P. & T. 

Increase in H.R.A. of Government 
Employess in Goo 

102. SHRI R. K. 1\lHALGI: Will the 
Minister of FINANCE p:_ased to 
state: 

(a) whether it i s a f - t th Clt Gov-
ernment employees in 'Goa , Daman 
and Diu have since long been cleman-
ding an increase in H.R.A. 1rom 7.5 
per cent to 15 per cent on pe-m anent 
basis; 

(b) i! 'SO, since wh n what are va-
rious poi nts they ha\·e put !brward 
in support of their d n nds; 

(c) what decision Go\' rnmen t have 
taken in this regard ; and 

(d) if not, the reasons jor the delay 
and when the same i like1y to be 
tnken? 

THE> MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH:RI 
SA WAI SINGH SISODIA): (a ) Yes, 
Sir. 

· (b) They have been rep .. ·senting 
for increaise in the rate o1 ttouse Rent 
Allowance since Febru ary, 1969. The 
reasons genernlly men tio:-ied in support 
of the increase in Hou se Rent Allo-
wance to the Governm nt employees 
in Goa are: 

(1) Scarcity of accomod ation in 
the Union Territory and the cQnSe-




